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[SHRI JAGDEEP DHANKAR]

(7) Statement No. XVI[—Hundred
‘and Forty-fifth Session, 1988.

(8) Statement No. XVI—-Hundred
and Forty-sixth Session, 1988.

(9) Statement No. XV—Hundred
and Forty-seventh Session, 1988.

(10) Statement No.
and Forty-eighth Session, 1988.

(11) Statement No. X —~— Hundred
and Forty-ninth Session, 1990.

(12) Statement Neo. IX—Hundred
and Fifty-first Session, 1989.

(13) Statement No. XIII — Hundred
and Fifty-first Session, 1989.

(14) Statement No. V — Huadred
and Fifty-second Session, 1989.

(15) Statement No. IV Hundred
and Fifty-third Session, 1990

(16) Statement No. II — Hundred
and Fifty-fourth Session, 1990

YPlaced in Lijbrary. Seé No, LT-1502/
90 to 1517/90 for (1) to (16)1.

—

REPORTS OF THE COMMITTEE ON
THE WELFARE OF SCHEDULED CAS-
TES AND SCHEDULED TRIBES

" SHRI N. E. BALARAM (Kerala)
Madam, I lay on the Table a copy each
(in English and Hindi) of the following
Reports of the Committee on the Welare
of Scheduled Castes and Scheduled
Tribes :—

(i) Second Report of the Committee
on action taken by Government
on the recommendations contained
in the 48th Report (Eighth Lok
Sabha) on the Ministry of Com-
merce-Reservations for and em-
ployment of Scheduled Castes'
and  Scheduled Tribes in State'
Trading Corporation of India:
Limited.

[RAJYA SABHA]

XU—Hundred | gppr nipEN GHOSH (West Bengal) :

1Mada.m, 1 lay on the Table a copy each (in

| JADHAV (Maharashtra)
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0 (ii) Report of the Study Tour >f
Study Group of the Committee
on its visit to Bangalore, Goa,
Pune and Bombay during June,
1990.

REPORTS OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

| English and Hindi) of the following Reports
of the Commitice on Public Under-
| taKings :—

(i) First Report on action taken by
Government on the recommen-
dations contained in their Forty-
fifth Report (Eighth Lok Sabha)
on Bharat Earth Movers Limit-
ed.

(ii) Fifth Report on action taken by
Government on the recommenda-
tions contained in their Forty-
fourth Report (Eighth Lok
Sabha) on Shipping Corporation
of India Limited.

REPORT OF THE COMMITTEE ON
SUBORDINATE LEGISLATION

SHRI SUKOMAL SEN (West Ben-
gal) : Madam, I present the Eighty-third
Report (in English and Hindi) of the
. Committee on Subordinate Legislation.

———

DEMAND FOR SETTING UP SEPA-
RATE CONSTITUTIONAL DEVELOP-
MENT BOARDS FOR THE BACKWARD
REGIONS OF VIDARBHA, MARATH-
WADA AND KONKAN IN MAHA-

RASHTRA
SHRI NARESH C. PUGLIA (Maha-
rashtra) : Madam, ...
THE DEPUTY CHAIRMAN : Please

go back. Don’t come on to the well.

SHRI VITHALRAO MADHAVRAO

ok
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THE DEPUTY CHAIRMAN : Wel-
come to the well. This is the welcome. 1
am not allowing anybody.

SHRI N. K. P. SALVE
tra)

{Maharash-
: Madam, give me one minute.

DR. RATNAKAR PANDEY (Uttar
Pradesh) :

SHRI A, G. KULKARNI (Mahara-
shtra) : *
SHRI NARESH C. PUGLIA :

SHRI VITHALRAO JADHAVRAO
JADHAV : *

THE DEPUTY CHAIRMAN : 1 am
not permitting anybody. No I am not
permitiing  ({nterruptions). Don’t leave
that paper here.

SHR1I MENTAY PADMANABHAM
(Andhra Pradesh) *

SHRIMAT! RENUKA CHOWDHURY
(Andhra Pradesh) : *

B3

X

DR. NARREDDY THULASI REDDY
(Andhra Pradesh) : *

THE DEPUTY CHAIRMAN : What is
your problem? 1 will allow you. You
go back to your seats. (Inferruptions).
am not permitting anybody. Until and
unless Members go back to their seats, 1
will not permit anyone. Unless and until
they behave properly, I am not permitting,
1 won’t permit.

SHRI VITHALRAO MADHAVRAOQO
JADHAV : *

SHRI NARESH C. PUGLIA : *

THE DEPUTY CHAIRMAN : I said
unless and until you go back to your
scats, I am not permitting anybody.
Tg AW & T g |

Yesterday what happened in the House?
(Interruptions). Just a minute. Please
go back to your seats. This is what Mr.

Shiv Shanker mentioned yesterday. I am
Very sorry.

9 URE, AV @ 45 WU |

T will allow you.

[7 SEPT. 1990]

I

I give you word. I House ! .
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'to speak. But I am sorry that vyesterday
'we bhad a very unfortunate happening. Mr.
Chavan spoke. I apologised from the
. Chair,
t
' I expected that the Members would be-
+have well at least today. See what is hap-
pening ? Y am so sorry. I am again sorry.
‘I am again very sorry.
i

| SHRI V. NARAYANASAMY (Pondi-
 cherry) : Madam. ....

... (Interruptions)

- Jrwmely ;W9 Paw ged WA

@7 et & Pa wgr g e awer e
. . . (aAuw)

b T said I will allow Mr. Salve, .

(Interruptions)
your seats.

.

. Please go back to
All of you, please go back to

your seats, I said I will allow only Salve
Sahib. (Interruptions) . . .
Go back to your seats; otherwise I

am going to the listed business before nie.
I will go to the business listed before me.
B (Interruptions) No, no,
| I will not allow anybody else, I am allow-

ing only Special Mentions.
| DR. RATNAKAR PANDEY :

*
SHRI VITHALRAO MADHAVRAO
JADHAV :*
SHRI NARESH C. PUGLIA : *

‘ .. .(Interruptions) . ..

| THE DEPUTY CHAIRMAN : No, I
have not allowed anyone. Anybody who
speaks without my permission will not go
on recod.

(Interruptions)

| SHRI NARESH C. PUGLIA :
' DR. RATNAKAR PANDEY :

THE DEPUTY CHAIRMAN Mr.
Jacob, yesterday you asked me to apologise
and see what is happening today ! This is
what you asked me to apologise for in the
(Interruptions)

*
*

.

. . . . .

wilf allow the Deputy Leader Mr. Salve Let Mr. Puglia go back and then some-

*No? recorded.
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[The Deputy Chairman]
thing.
and then I will allow. Now I am allow-
ing Mr. Salve. One person I will allow.
(Interruptions). No, I will not allow any-
body else.

SHRI VITHALRAO MADHAVRAO
JADHAV : Madam.......

SHRI MENTAY PADMANABHAM :
Madan, 1 would like to say a few words.

THE DEPUTY CHAIRMAN : Mr.
Padmanabham, please sit down. I will
allow you. I promise, T will
Now I have called Mr. Salve.

“ SHRI N. K. P. SALVE : Madam, you
come from Maharashtra. you belong to
Maharashtra.

THE, DEPUTY CHAIRMAN : I belong
to the country, to India. Maharashtra is
part of India. . .(Interruptions) ... Mr.
Jadhav go back.

.. .(Interruptions) . . .

SHRI N. K. P. SALVE : Madam, you
are aware of the fact how agitated the
people are in the backward regions of
Vidarbha and Marathwada, I have spoken
about a heavy backlog in the development
of these regions. For years and years we
have been agitating. Fortunately, so far
the movement has not taken a violent turn.
There has not been burning of buses,

allow you.

SABHA] Boards for the 3236
backward regions of
Vidarbha, Marathwada
and Konkan
- the development boards for Vidarbha,

I said please ask him to go back Marathwada and Konkan. That was the

promise. ..(Interruptions).. That was the
promise, an irrevocable promise even by the
‘ Raja on behalf of his Government.
 Madam, today is the last day and there is
'no talk of the constitutional amendment
{ bill coming nor is there any talk of the
| development boards being formed. Madam,
rthere is a limit, there is a limit
! to the fraud you can play upon the people.
] At the time of the election, Assembly
i election, this very Prime Minister, who
was then the Prime Minister already...

(Time bell rings)

Give me a few minutes’ time. It is &
very important issue.

THE DEPUTY CHAIRMAN : I
the listed business, Mr. Salve.

Jhave

SHRI N. K. P. SALVE : Give me two
minutes’ time.

You talk to the people of Vidarbha.
You talk to the people of Marathwada.
You give them all the promises of Develop-
ment Board. And as soon as elections are
over, the moment you come back vyou
forget about it, How long is the frand to
be perpetrated on the people ? Madam, it
is a very serious matter. I warn this
Government that tomarrow if. (Interrup~

there has not been burning of trains and sions) Madam, it taken ten minutes’ time
there has not been any damage to life and | to issue a Presidential Proclamation and
property, but there is a limit to the tolera- all that. In terms of article 371 it is not
nce of the people. Again oppression and!the State Government, it is the Central
injustice is done to them. On the 15th | Government which has to issue the Presi-
of August the Prime Minister himseif | dential Order. They are deliberately with-
announced in terms, “The National Front | holding and delaying this Presidential
Government is irrevocably committed to | Order and waiting for the situation to dete-
the removal of regional imbalances”, And | riorate. T do not want that again Vidarbha
again in this background he said. “There and Marathwada and Konkan areas be
is a commitment I announce on the occas- ' forced into disorder, into disarray. Amson
ion of Independence Day, the decision of | and destruction of public property are on
the Union Government to set up separate { the anvil.
constitutional, development boards for the
backward regions of Vidarbha, Marathwada1 1 request the Leader of the House to
and Konkan of Maharashtra”. Subsequen- | react and tell the Prime Minister that it
tly, Madam, the Chief Minister of;is a solemn promise made on a solemn
Maharashtra came here and he was pro- | day, on a sacred, important day. What is
.mised by this Prime Minister who is! happening about this ? He must make the
trying to* us that during this session itself | position clear. The situation is extremely
relevant constitutional amendment would | explosive. Please do not leave us in the
be made and there would be constitution of | lurch like this.

* Expunged as ordered by the Chair.
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(Inrerruptions )

THE DEPUTY CHAIRMAN : Please
take your teals.
your seat. 1 allowed Mr. Salve to be heard
in rapt silence. You please allow other
Members to be heard. They also have to

say something,

SHRI KAMAL MORARKA (Rajos-
than) : Madam,...(Interruptions) ..,

THE DEPUTY CHAIRMAN : I will

allow you afterwards, Let them raise their
points. (Interruptions) Not now. Let these
people get over whatever they have to
.. .¢{Interruptions) . . .Please take vour seat-
please. Take your seat, Mr. Jadhav,

tInterruptions) ... 1 said, please. Mi.
Jadhuv, I shall not alow you. Sit down.

SHRIMATI RENUKA CHOWDHURY :
Madam, ... (Interruptions).

THE DEPUTY CHAIRMAN : [ do not
know what she has to say. (Iaterruptions).

SHRIMATI RENUKA CHOWDHURY :
I want to place on record : The Congress.
.« . (Interruptions).

THE DEPUTY CHAIRMAN : Let her
speak. (Interruptions) Take your seat.
They have a right to speak in this House.
Sit down. They are equal Members of this
house. They have a right to spesk. You
are not the only Members. I allowed her.
let her speak. She is as good a Member
as you are. (Interruptions)

SHRIMATI RENUKA CHOWDHURY :
Madam, there is no recognised Government
in Andhra  Pradesh. .. (Interruptions).
Local body elections are going to take

place . ... (Interruptions) ... . Madam, they
have allowed the Naxalites to rule ...
(Interruptions) . . .

SHRI N. K. P. SALVE :
object to her statement...(Interruptions). .
She says that there is no Government in
Andhra Pradesh. I object to it...
(Interruptions) . .

SHRIMATI RENUKA CHOWDHURY :
Madam, there is total failure of law and
order there. ... {(Intcrruptions) . .

SHRI N. K. P. SALVE : Madam, I can
understand if one speaks on a subject rela-
ted to this Government...(Iaterruptions) .

[7 SEPT. 1990]

(Interruptions) 1 said take

Madam, 1 i
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But can she say this about a State Govern-
ment 2. .. (Interruptions) .. ..

SHRIMATI RENUKA CHOWDHURY :
Madam, there have been 205 rape cases...
{ Interruptions) . . .

SHRI N, K. P. SALVE : What about
the most illegitimate Government in Delhi ?
... (Interruptions) . .. What are you people
talking. . . (Interruptions) . ..

SHRIMATI RENUKA CHOWDHURY :
Madam, there have been 205 rape cases
,and 70 dowry deaths.... (Interruptions)

..and 2,433 criminal cases were withdrawn
. +...(Interruptions) ... Ttis a shame....
! (Interruptions) . ... How can the Govern-
‘ment of Andhra Pradesh justify this situa-
‘tions ? ... (Interruptions) ... Not only that

.. XInterruptions) . . . They have allowed
the Ministers to condone the Naxalite acti-
"vities. . . . (Interruptions) . . ..

i

. THE DEPUTY CHAIRMAN : Al of
i you, sit down, please....(Interruptions)
{ ...Let her speak. Please sit down

" ! (Interruptions) . . . .

' You see, I allowed Mr. Salve to be
iheard in rapt silence. ... (Interruptions) . ..
i Now, you have to allow the other Mem-
‘bers also to speak.. (Interruptions) ...

{ SHRI N. K. P. SALVE : Madras, [ am

Eon a point of order. .. (Interruptions). . .

i THE DEPUTY CHAIRMAN :

; second.

Just a
Let me finish my sentence. ...
(Interruptions) ... Let me finish my sen-
tence .. (Interrupiions)... I said that I
allowed Mr. Salve to be heard in rapt
silence and I will allow other Members
|who have got any grievance. .. (Inierrup-
| tions)... 1 have to permit the other side
also to say and I will allow her to say what
she wants to say...(lnterruptions) ... and
T expect that in keeping with the dignity
1 of this House, you will keep quiet and let
iher speak and it is her right to speak
- about her grievance. Please do not inter~
,rapt. .. (Interruptions) . . .

SHRIMATI MARGARET ALVA
(Karnataka) : Madam, I am on a point
i of order...(Interruptions) ...
SHRI N. K. P, SALVE : Madam, oz a
point of order...(Interruptions)...
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SHRIMATI MARGARET ALVA:

Madam, on a point of order... (Interrup-
tions) ...

|
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+ say something against a State Govern-

! ment ?. .. (Interruptians) . . .

SHRI YASHWANT MINHA (Pihar) :

THE DEPUTY CHAIRMAN : You cani What did you do in the past?...(Infer-

raise it afterwards. .. (Interruptions). . .

SHRI KAMAL MORARKA : Madam,
I am on a point of order...(Interrup-
tions) . . .

THE DEPUTY CHAIRMAN: I will
allow you afterwards... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY :
Madam, what about the atrocities on
women in Andhra Pradesh ?...(Interrup-
tions) ...

{ruptiol.m)...What did you do earlier?

\ ... (Interruptions) . ..

i

| SHRI N. K. P. SALVE: Madam, the
legitimacy of a State Government cannot
be challenged at all...(Interruptions)...

i SHRI DIPEN GHOSH (West Bengal) :
: When you were doing it earlier...(Inter-
ruptions) .. .where was your conscience ?
... (Interruptions) . ..

SHRI N. K. P. SALVE: Madam, the
legitimacy of a State Government cannot

SHRI N. K. P. SALVE : Madam, not:

be challenged. .. (Interruptions)...I have

for a moment would I challenge your right | never challenged the legitimacy of a State

to call any Member to speak. .. (Intgrrup- | Goverrment.

tions) ... Madam, let me finish my point|
of order. .. (Interruptions)...

THE DEPUTY CHAIRMAN : All ot
you, please sit down. .. (Interruptions). ..
Mr. Salve is on a point of order.. . (Infer-
ruptions). . .

SHRI N. K. P. SALVE : Madam. it is|
your right. .. (Interruptions)... In this
House, you can call any Member to speak;,
on any subject. . .{Jaterruptions) . .that you|
want. . . (Interruptions) . ..

THE DEPUTY CHAIRMAN : Not on
the subject I want, but on the subject they
want. I want a correction...(Interrup-
tions)...

SHRI N. X. P. SALVE: All right,
Madam. This House has a certain autho-
rity and jurisdiction. Likewise, the State
Assemblies and the State set-up have their
‘own dignity and it is for them to decide
.. .(Interruptions) ., .The question now
is whether in this House, under the garb
of raising a zero hour matter, you would

We have never challenged
the legitimacy of a State Government.. ..
(Interruptions) .. . We have mnever chal-
lenged. . . (Interruptions). ..

SHRI YASHWANT SINHA : Mr. Salve,
you ask your friends by your side. . . (Infer-
ruptions) . . .

SHRIMATI MARGARET ALVA:
Madam, I am on a point of order. .. (Infer-
ruptions) . . .

THE DEPUTY CHAIRMAN : Just a
minute, please. . . (Interruptions) . . . Mis.
Alva, you are a Member of this House,
longer than I am. Let me deal with one
question first. . . (Interruptions) .. .He has

[asked me for a ruling. .. (Interruptions). ..

SHRI N. K. P. SALVE : Yes. .. (Infer-
ruptions) . ..

THE DEPUTY CHAIRMAN : He has
asked for my ruling...(Interruptions)...

SHRI N. K. P. SALVE: On the ques-
tion whether the legitimacy of a State
Goverriment can be challenged on the floor

allow someone to speak on something, to
speak against a State Government. ..
(Interruptions) . . .

SHRIMATI

Madam, I am on a point of order .
(Interruptions) . ..

SHRI N. K. P. SALVE : Madam, I want
your ruling on this... (Interruptions)...
“Would you want this House to be used to

'

of this House. . .(Interruptions). ..

THE DEPUTY CHAIRMAN : All of
you, please sit down...(Interruptions)...

MARGARET ALVA : Only yesterday Mr. Lenka raised an issue

about a State Government. ..
AN HON. MEMBER : Orissa. {Interrup-
tions)

THE DEPUTY CHAIRMAN : Please sit
'down. (Interruption)

|

l

—
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SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh) : Madam, I have been

giving notices of Special Mentions on the,

deteriorating law and order situation in
Andhra Pradesh and about the Naxalite
activities for four tirfes.
been told that it has not been allowed
again. I do not kuow the reason. (Inter-
ruptions).

tain law and order.
dailies commented. (/nterruptions). The
people of Andhra Pradesh are woriied.!
Despite the fact that we have discussed |
ULF danger, Kashmir problem, Punjab
situation, why are we not allowed to discuss|
the situation in Andhra Pradesh ? (Inter—

ruptions) The Central Government should | agr P ¢ 0 R H’ﬁ T |

see that the law and order situation there!
is restored. (Intcrruptions)

THE DEPUTY CHAIRMAN : 1 will,

allow him. 1T give you permission. I w1]1
allow him. 1 will allow other Members.!
1 promise.

(Interiuptions)

I am sorry, Mrs. Alva, my throat is bad.'
I cannot scream or shout in the same voice.
That is the problem.

good mike my voice cannot be heard. It
is better you take your seat and let peace’
prevail in the House. (Interruptions) 1If:

you speak together, it is up to you.

That is why we are all concerned. We!

implore upon the Central Government to|
;I want the Leader of the House to take

see that some strong steps are taken.
(Interruptions)

THE DEPUTY CHAIRMAN : 1

a grievance about his Special Mention hav-

ing been rejected. I allow many people%come to Maharashtra.
to speak without raising any Special Men-"

tion to which Mr. Atal Bihari Vajpayee
objected yesterday. Today my voice is so
bad. I cannot keep everybody quiet.

everybody should keep quiet on his own.

SHRI N. K. P. SALVE : Madam what-

ever ruling you give, I will accept it. But,
I want a ruling.
THE DEPUTY CHAIRMAN : Ruling;

on what, Salve Sahib ? Ruling on Naxalites

{7 SEPT. 1990}

:full knowledge.

The times of India in an edito- | Chief
rial that the State Government failed to"
control the Naxalite menace and to main-v,
So also the Telugu: RN . ot
ﬁm“qa‘rw— T H gl W TR B ..

In spite of a veryi (Andhra Pradesh) :

allowi
if somebody is on his legs and he has got'
i get over Andhra Pradesh.

So szz)
‘ghvegT ¥
LT
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SHRIMATI RENUKA CHOWDHURY :
Naxalites had come to my house in broad-
day light. Let it be on record. TFomorrow
if anything happens to me, I will lay the

,blame on the Chief Minister of Andhra
Just now I have

Pradesh because he has permitted it with
He does not have the
courage to say that he has failed as the
Minister of Andhra Pradesh.
(Interruptions)

T HT, IO G a9 &/ q9 AL
(-
ue) ... o Tr faen @1 & I
dew, @ T T, T A A AET dSH
EH AT FE AR §, T aQ A A
w@%mmrmaﬁgjw
CEacd

CY

R G0 & T X EHAT TAE I @
g X s & e a9 51 @
%h‘! q AT FA R A A ..
| (swerum)

THE DEPUTY CHAIRMAN : Please
take your seat. I have other people who

\want to say something.

DR. G. VIIAYA MOHAN REDDY
I want the Minister to
make a statement on this.

THE DEPUTY CHAIRMAN: The
ILeader of the House is here. If he wants

';to make a statement, he can do so.
SHRI MOTURU HANUMANTHA RAO:!

(Interruptions)
SHRIMATI RENUKA CHOWDHURY :

note of what has been said.
(Interruptions)

THE DEPUTY CHAIRMAN: Iet us
Then we will
Please take your
seat.

dre Seee & Al (SR
TETeUT, A & SFF AH
. (wAym) wgTEm, oW
. (3aguT)
Inmats : it s @ feee
iGfam | ol F oE der ;W AT

because he is raising the issue of Naxalites? JTT |
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IThe Deputy Chairman]
Then Maharashtra. Then we will discuss
Iraq or anything else.

SHRIMATI MARGARET ALVA:
Madam. ..
THE DEPUTY CHAIRMAN : 1 will
allow you.
{{nterruptionsy
SHRIMATI MARGARET ALVA:

Madam, I am on a point of order on
Andhra.

SHRI JAGESH DESA1 (Maharashtra) :
Madam. .. (Interruptions)

THE DEPUTY CHAIRMAN : [T will
allow Maharashtra. ILet Andhra bz got
over, Please do not get agitated. (Inter-
ruptions) 1 will allow Assam also. We
will travel the whole country. Today is
the last day. (fnterruptions) We will go
to Tamil Nadu. (Interruptions) We will
go to Tamil Nadu, and Sri Lanka also if
you like. But let me finish Andhra first.
(Interruptions)

SHRI MENTAY PADMANABHAM :
Madam, you promised me. .. (Interruptions)

DR. YELAMANCHILI SIVAH (Andhra
Pradesh) : Let the Home Minister issue a
suo motu statement.

THE DEPUTY CHAIRMAN : On your
request, I told the Leader of the House.
(Interruptionsy Order, please,

DR. YELAMANCHILI SIVAJI : Let the |

Home Minister issue a suo mofu state-
ment,

THE DEPUTY CHAIRMAN : 1 said,
the Leader of the House is here in the
House. He heard it. And if the Home
Minister comes with 1 statement, we will

Andhra to Maharashtra.
(Interruptions)

SHRI MENTAY PADMANABHAM ;
Madam, there is another matter which I
would like to bring to the notice of the
House. Some time back, one very impor-
tant VIP had gone to the United States
for personal work. (Interruptionsy After
staying there for two months, while coming
back, he brought suitcases of material in |
a special container of the Air India flight.
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, {Interruptions) Naturally the Customs

!peozple at the airport wanted to check as
‘to what the suit cases contained.

(Interruptions)

THE DEPUTY CHAIRMAN : | have
not allowed him. He is speaking without
my permission.

(Interruptions)

SHRI MENTAY PADMANABHAM : A
Customs official who stays in Delhi rushed
(to the airport and managed somehow or
. the other without checking. . .{Interrup‘tons)
I T would like to know from the Government
who this Customs official is who has gone
to the Airport and allowed the suitcases
}to go out of the airport without properly

' being checked. (Interruptions)
|

, THE DEPUTY CHAIRMAN : Thank
_you. Now let us go to Maharashtra.
i (Inferruptions)y  That is over. Now, we
are. ..

SHRIMATI RENUKA CHOWDHURY :
He is the Chief Minister of a State.

THE DEPUTY CHAIRMAN : .. .talk-
ing about Maharashtra. Then, we.
(Interruptions) .. .will go to Tamil Nadu.
(Interruptions)

i SHRI MENTAY PADMANABHAM :

The VIP is...(Interruptions) ...the Chief
Minister of Andhra Pradesh.
(Interruptions)

THE DEPUTY CHAIRMAN : Please

take your seat.

SHRI MENTAY PADMANABHAM : 1
would like to know what these suitcases
contained. It is very important. They may

‘contain money, they may contain dollars.

] they may contain pounds. (Inferruptions)
have it in the House. Now, let us go from |

i THE DEPUTY CHAIRMAN :
!take your seat.

| .
| mmute.

Please

(Interruptions). Just a

Thew, 9w I woq  Pafret
TR IET g W HE AW X
T UF, FAq P WEA 9T | A9 I
FFT IS, T TgT 1 it o w@eT
e # T €, I wer § dww
H I I A I ... ()
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SHRIMATL MARGARET ALVA:
Madam, I am on Andhra. ‘
|
THE DEPUTY CHAIRMAN : That'
matter is closed. If the Government comes.

then vou can raise any issue. Now, Mr..
Naresh Puglia.
SHRIMATI MARGARET ALVA:

Madam . . . ({uterruptions)

THE DEPUTY CHAIRMAN: [ will

allow you. Let Naresh speak, and 1 will
allow you. [ promise.
(Inéerruptions)
SHRIMATI MARGARET ALVA:

Madam, I have been asking for permission
to raise a point of order. (Interruptions)

THE DEPUTY CHAIRMAN .
sit down (fnteruptions)

BT e e & ST
(w@um) . . 37 SwE # g Fe
fau 9 groww &1 wnw Peemm Iga &
.. () ,

SHRIMATI MARGARET ALVA:

Madam, I have been asking for permission

1

to raise a point of order from the beginning. |
(Interruptions ) ‘

W swaesy & e g
i e qifss § 1 Feie. T,
ART ¥TF ®- EAR AWM G¥ gU &

Please

~

£

|} AEIR A 9T G & . (-
uw}. . .
SHRIMATI MARGARET  ALVA

You have to give me a chance. Madam.
(Interruptions)

AT SiEEeET &F AR 9
ANHT TV § WY &I dasor Tedw
IE . . . (T

SHRIMATI ~MARGARET

Madam, please allow me {0 raise my pcint
of order. (Interruptions)

WreTT e o S - A
oW sfrem @ 4 @wT Iy @ P
I OO I aSHE D (R
fraras & Pau #3T 1 a96 W ot

[7 SEPT. 1990]

V

jcan I do ? (Interruptions)

ALVA :
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backward regions of
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and Konkan
ST e @ g fearfer F T o
g B O wug A . . ()

SHRIMATI MARGARET ALVA:
What about my point of order ? (Inter-
ruptions)

THE DEPUTY CHAIRMAN : I have

no voice to tell him to keep quiet. What

dEET ST & et L.
(FEaW)  &TC oY W O T E
. (mEaw) gt femmw & AW
Yhe B 9F g0 & IAH[ [AHIAT & (9¢
Fo1 e w1 @ & . . (FvAT)

SHRIMATI MARGARET ALVA:
Please listen to my point of order.

THE DEPUTY CHAIRMAN: Mrs.

Alva, he has already started. What can I
do ? Let him finish. It is difficult to stop

. him now. (Interruptions) 1 told him. He

did not hear, I cannot speak that loud.
(Interruptions)

A alde & et o Pagd
U IYT FEE W9 W & I
frpea & Py IR 9@ &9 9N
q1aT 91 48 & tear @ . § OeT
g 8. F4r Tx faar vz 7 (srEuTer)
AT AT @ {AT AT o A7 A

gu g st fewew % few. ..
(zurerr)
ft gTT sewEel (WEREE) o FOey

T BT HEY |
(aaror )

THE DEPUTY CHAIRMAN : Now,
Mrs. Alva, what is your point of order?
(Interruptions) iLet me hear her. She has
been wanting to rawse a point of order in
this disorder.

SHRIMATI MARGARET ALVA:
Madam, T am not af all challenging State
subjects being raised here. Very often,
matters concerning different States are raised
and discussed in the House. But I am
astoriished at the two statements by the
hon. Member earlier.

w1, W
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SHRI JAGESH DESAI : You are look-

248

One is that the Government in Andhra,ing at them and keeping quict. (Interrup-
Pradesh is not a legitimate Government.! tions).

I would like to know, if an elected Govern-
ment can be termed in the Council of
States as a Government which is not a
legitimate Government ? This is one thing.
I am sorry that this kind of remark has
been made.

Secondly, what is worse is, she was talk-
ing about rape and a number of other
things and then she went on to say that the
behaviour of the Congress Members in the
House reflects what is happening in Andhra
Pradesh. I am very sorry that such a
reflection on the Members of the House
should be cast by a Member when she was
talking about various crimes.

Madam, she said that the attitude of the
Congress Members in the House reflects
what is happening in Andhra Pradesh. This
is a serious reflection on the Members of
the House. They can talk about the prob-
lems in their State. But they cannot cast
aspersions on the Members here. It is a
reflection on all of us. I feel that this
must be removed from the record. [ want
your ruling. (Interruptions)

SHRI MENTAY PADMANABHAM :
The entire House is concerned over the law
and order sitwation in Andhra Pradesh.
(Interruptions)

SHRIMATI MARGARET ALVA:
Madam, I want your ruling. 1 would like
to know whether it will be removed from
the record.

THE DEPUTY CHAIRMAN: I will
see the record. That is my ruling.
(Interruptions)

THE DEPUTY CHAIRMAN : T know
you have raised the matter. The Govern-
ment will look into it. Now take your
seat.

SHRI MENTAY PADMANABHAM
1 am worried about the Naxalite problem.

DR, G. VIJAYA MOHAN REDDY :
Several Congress members and Miunisters
have raised the matter, (interruptions).

THE DEPUTY CHAIRMAN
sit down.
in the duel.

. Please

(Interruptions).

:‘;I: =

Mr. Narayanasamy is speaking| 1

|

THE DEPUTY CHAIRMAN : Thank
you very much, Mr. Jagesh Desai, for
telling me what I should do and what [
should not do. Mr. Puglia.

s 7T @, gy ;. SeEWmiE
Ty 77, fal, wgweamr i s
w fogy & WA & P #iferzm
T arfeEm 371(2) @1 wEWwW g
fomep g=ia o0 V7T &y T 9%
qRa @ faEdw, U qr  deEew
At @ wg  fowdr st o9-
FAT AT TGS OmAT A W

faehm 1 o0 W Tusw g AN
FET W EE WEN B 1T AN

I o Y OWE ® gE9g W I
Y FHAT AT T AT ST FHH
g &7 10 B9 &CIT A SHANT g |
(et wErng faup e deoewe
Zew, ir 4 rEitTees e

Pen P& z@ afemw & swnla
Sraqewe Sie g sifgr | 9E @
Rl 29 YAE H AT W TH
gagefr  gwwT gem ur Pora?
Fug, &. &. 9., Paw g, &
. g, @, 9. ow., o Awe
e ge. 9. A, B R IO ST
ks met 7 femnm fewm o sim
gfaugd e TaRAE @ e teed

| .
ET WSS

4

GO 4

| LN

| S¥ TE TRT H q€ TUW
e 1 F FER A FIN B e
15 sred o9 ofgx fer @ o 0w

= P R a9 ae
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[7] 1K

g1, aml wwd & ff ) (FAYW). . dedet e AR @ ar W 3w o§aw
. . LB da § Paadt = Pw e gy

Iggala g™ H A A - - .
P Y ot leave anythingafj- =St A T A AR ST HTH

i 4 ou  canr : : ~
my table. 3"5‘! Faite i?ﬁ\# T {318
# Tau fadl gavedse &1 smacgwdr
SHRI NARESH C. PUGLIA : Now I|qet 2 o Pom amr dfefeda
will send it. 'f?B‘FFT & & TE'\ E’ 4
Frewmte : FT AFH TR B (wiww m  feu ghwdw wwoar @
Fr &1 T E‘f‘f@ﬂ; ! You cannot 1'¢1y:€‘éy HF] ST AT gﬁﬁ' ﬁTf@l{ \
it. ET SIET ) HEE WEAS & 9AT AW
~—nTT€ I A g AT g 1 TEl
i AT W, qten - SR ey

a—a T 70 anE faaft g fe oo
q-qa'mwm wm@?tmig“wvmawmf%mgi
%:I ﬁ_i ﬁﬁm {mrwmﬁm:ﬁ’r ST

AR it R

drec @ TR guEdl g fe aw b | . -

fose T & TIATRE - AT 3\ A '"_E” ot
vg ® P:f mewaammqﬁaarﬁw
w( EIEELENE | < . ~

. TR TS I F AT B AW TwL
yizw fafarer & onfew © Pem v e | ¥

MY ISR FL QT | I EIR A

N N ~ THE DEPUTY CHAIRMAN : Shri
fae == =+ Fomw- &1 ENI. 3 feu Pramod Mahajan. ... .. 1 have identified
UHEH= &1 AEAET F 3Yhl | Mr. Pramod Mahajan. He will speak.

L]

Ty foaT 1 A @9 & e . o

faq &, aa‘rafmwfafﬂﬁgﬁfmmm :ﬁ,.antr AqH
e o o A b A g | ) - T Ay

ot = e % mmgmm‘ﬁf?am\g’ | T Agee
mmﬁquﬁmw}mﬁ‘@ﬁ;m{ TE | R T A,
e P @ 1 A s A

R jf“ﬁff (W) ‘I will allow you. You speak one by one.

THE DEPUTY CHAIRMAN : [ am 1 SWI® WgeW (F8rems) © v

not allowing you. Please take your seat.: g m qreT TR e ‘T‘TF?-PIF
Already somebody is on his legs, (Inter-

ruptions). What is the etiquette of the ! Gﬁ. 55“ LUNRECED &6 3_:

House ? If some Member is on his legs. . 3¥% O™ # ST 3T #7 LESEACE G
let him finish. (Interruptions). Let him

Ffocar g &1 T@w o,
nish. an you speak together ? N

finsh. - Can you, speak fogethe Fiife ag waw @ ofaw Par g°, o, .
SEELCIE R TR R LA U L

@ # faa @ g st 78t wEAM sh s wgew :ogw o@w &
# wg Toee gy U &1 99U- (WEvwW) .. ae W ofadw g .
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JTEIT TR Ay g, T
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-

# T g B FLT AT ITT N
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UL GO T e R O )
awwty T 79 S ST TER
Rl ) S

SEEE LT SR e B S
BT 1 cgd wg oo w2, a9t &
TST &1, Igept IAL & FW

| W AgEW : wH T AW
Tg FQAT AR fa 7 TRy @Y oY qg
T & I 91, T G @
far ¥ us faoy e & @10 3T
g™ H1 oww FH o

T, 4E 9 H ataw fav 2 ‘,HSWFTQ?TWW#EWWH‘

<

¥ #gT aﬁmmwmﬁw

o9 qeT 9T |

TW T W A QU FTT
T e gdedT @gal W

’,k

T TE | mﬁ@m,qhﬁﬁr woew gy A, Pawr wee,
wrmwaﬁ!m

gt § geaR T o§x uc

a8, T A uuE ey, | (OQ1 @) Ar gd- ag s fam

qu- .

JUSHT & T 9B 3 W6 Q& [uhe
A @Y § o e S gieg, aner
TEFE TET FEM

r (ma'm)

gl : T A B A AR 1|
= yHE AgEw - F AT R A 7

gl das ™ T

FOS WY, A FIAT @A qS° qT A
UL S UG SO
Coui B 1 ol Ol
QU g1 T 1 A 9 et 6

qifey | you please speak on the Board.
I will permit you later on.

%W&rmwwaﬁraﬁrz‘ﬁf g

mztmmaﬁmﬁ
W OHET &7 a9 & g @ Pabwe
YT ‘m‘ JONEw AW & ) 6 Ag

TSI THG A7 F I HEAW A
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@c & fyw 9FR § I® 98 I
FHET A A AW w Y & )
qtedn S F ST wRr AR A w6-
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15 9T ® qFE IF arE # PeRiw sTEiem W &8 G§9 | FEag # I%-
FC dre FAW TR ©H Rl WY § T@a @ f% 59 anaiaw &l
FCN o 399 wEe w sw w fefg @lag Mt e gR 0 oW
SFETAT Eim 1 9EE s wE (5 AT @ gea P a0 :
T FT OHWUT BT a4 @F ¥ IR (eaEuT)

g fF amw S ITIR I o g, & @, ¥R : g a8 @Y
o T are @ Tt g d T gy e gard qet qE @€ o gread
TRl ot F fRE o1 1 T - qed gl @ 1 4K 9SW 0F QW
TN TEFD T EIE | F greiaw e AT AT AR WO &
FEM AELE mwah.mm@mg. FRIT I T
A d AT I AW 7 N g oow o d t o@m m wr

wmﬁwmmmﬁ{, mmgﬁf-ar—,fammmmmwal
g4 4 AW HL TH 7 a1 I9h 99 (araerTe)

wa‘ﬁmw&mwg‘mm
#teg g, a8 @ 9™ IW T
aqF WY T | gEiAq HHE

Y wHrE wEgew . Tow sTerew v
\marztrw:ﬂramfrﬂ . . (=

o b TR T A A s A )a’?hm%rﬁgxrcrtgnﬁl

- W TR T AR AR AL (merr-r)
mﬁﬁﬂmwrﬁvm M. & @ = AT P
@ =t gtwfaw 7@ @mrmwmmmaﬁmwﬁ
ad S gF AuT & P wgad T9 & | ST EW AT O .
T & P P AT 3 awn g, | ()

THE DEPUTY CHAIRMAN : I have
qe g “"J” fﬁ*” AU S EI;xcane,cl Mr. Kamal Morarka. Let him

TS %f', AT T NS oY g‘ 1 Tr:',T finish. 1 will allow. ...(Interruptions)...

. 5 AF: 1Pledse take your seat. I have to take the
ERLLE Y fa o LA q 'whole House into consideration. He wants

YA A &, LU AT 40 A F whET 1to say something—he has a right to say.
fxarr fow aware & Pafwa fPery | I allowed two Members from the Congress

N . - Party, one from BJP and one from Janata

qqqq SE? ‘-‘fﬁ “aﬂﬂ' = § TRl Jaml ' iDal, or whatever party that he belongs to,

AFTAE 4 qGg7d BT FT TqARE TTH - *I will allow him, Please let us have some

qES AT §AT A AT agmq'ﬁﬁ' order in which I can allow him to speak.

H'E"f' fy FMEET T 1 40 T TS I allowed Mr. Puglia, you were not in the
S . IH th

FIT F G AT qC DEATT o o

w1 ffw G € 1 98 w9 W AT SHRI KAMAL MORARKA : Madam,

N . ithe aspersion that is being made against
I FW & TA™ A ST ML ilah_Fﬁ',om- party and the Government in this

L #1 fgar 3@ FRrad & Fatoaa  matter. T am fully with the views or feel-
HERE U WqS- 1mgs of Mr. Naresh Puglia, and Mr. Salve
> Pt Pt also, that this matter has been pending far
1 gT, 143 w1 T, & Qﬁf gffvtoo long and these are regions in Mahara-

T A = ' 'shtra which have been neglected for
TOF § & T AT & T T | decades.

123
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IShri Kamal Morarka) . (Time-bell rings)... Please give me some

We all know that this issue has been | more time, It was on the 15th of August
exercising  successive Governments  in | 1990 that the Prime Minister of India had
Maharashtra also. After the National | announced a decision ... ...(Interrup-
Front Government came to power in Delhi, | rions). ..
it is the Natl'onal Front Government which SHRI N. K. P. SALVE: Will the
has been asking the Maharashtra Govern- .

. . . i honourable Member vield for half a
.Jent made in the Constitution with regard |

, !second ? Has not the matter been already

newspaper reports that, there were differen- overdelayed in this ?
ces of opinion between the Chief Minister erdelayec m ths -
and the Governor. The matter was pending; SHRI KAMAL MORARKA : Let me
even with the Governor for some time. finish. ... (Interruprions)... 1t was de-
There are different constitutional opinions ilayed. ...(Inferruptions)...
as to whai is the role of the Governor in | < )
this matter, whether it is on the advice of lMa:iI:iI M.(IntM. f,AC())B (Kerala) :
the Government or in his individual | o oo THETTUPRONS ) - -

capacity. ! THE DEPUTY CHAIRMAN : Let dim

{ . v .
We are all parliamentarians. We have | finish; he is on his legs.

all gone thrf)ugh this mfltte.r. An amend-i SHRI KAMAL MORARKA : Mr.
ment made in the Constitution with regard; Jacob. . Un terruptions) .

to article 371 (2). Even today there are . o
articiss by Mr. Nani Palkhivala and Mr. SHRI M. M. JACOB : Don’t comment
Madhu Limaye. They are all eminent | on us.

people and they are still doubting the wis- SHRI KAMAL MORARKA : Mr.

dom of the Government’s decision, Jacob, I will not yield. On a matter which

SHRI NARESH C, PUGLIA : They are has bzen pending for 40 years,
against the backward regions. Don’t quote ;1 P.M. a matter which has been a vex-
such type of things here. They are against ed problem, the Prime Minister
the backward regions. announced the decision on the 15th of

SHRI KAMAL MORARKA : [ submit August, and today it is 7th of September.
to Mr. Naresh Puglia, this is not the way It is being demanded that unless notifica-
in. a democracy, to brand Mr. Madhu tions are issued before the House rises to-
Lonaye or Mr. Nani Palkhivala as anti- day, they will not agree. Is it fair ?
oackward regions. Do you think you can SHRI N. K. P, SALVE : The PM has
carry conviction with the peopte ? If Mr. |promised ...

Madhu Limaye is not for backward regions SHRI KAMAL MORARKA : You

or backward classes. .. please listen to me, Mr. Salve. Don't

SHRI NARESH C. PUGLIA : You | interrupt. What was the promise ? It
don’t know  the  backwardness in|was promised that a Rill would be brought
Maharashtra. before the House in this session. There

SHRI KAMAL MORARKA : Can you |3T® 45 Bills pending. We all know how
claim today that you are for the backward | both the Houses of Parliament are func-
classes ? We should have some sense of | tioning. (Interruptions)
proportion. And T can only submit to my | THE DEPUTY CHAIRMAN : Please,
friends on the other side that today, when {let him say what he wants. He does not
this issue was raised, even before the House | want to yield. (Interruptions)

met T told Mr. Puglia, we all support you
on this issue. And I have found a totally SHRI GULAM NABI ,A ZAD  (Maha-
rashira) : Are you replying on behalf of

disproportionate enthusiasm of people com- . ..
ingptop?he well of the House on this issue. the Prime Minister ?

Where the Prime Minister of the country; SHRI KAMAL MORARKA : [ am
is committed, from the ramparts of the |speaking on behalf of my party. (Inter-
Red Fort on Independence Day... ... |ruptions)
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THE DEPUTY CHAIRMAN : Please  thing lock, stock and barrel, he only means
sit down. Mr. Morarka can defend him- !two small amendments. It is very difficult
self. Don't bother. (Interruptions) for me. So, to answer everything on this

point that Mr. Salve spoke this morning,

SHRI  GULAM NAB,’I AZAD oIt 1 find it very difficult. If T want to react,
even on behalf o‘f .the Pr'lme Ml.m‘s‘(er YOU ase Ghulam Nabi Azad says that I have
can reply,‘ then. it is al} vignt. Thank you. ., right to react. I think the rules of the
ln'rhe P\.at.lonal Front on behali of the House have to be looked into again.
Prime Minister they can reply.

(Interruptions) Madam, I just want to conclude by say-

THE DEPUTY CHAIRMAN : Mr ing that on the thrust of the matter of the
Ghulam Nabi Azad, if he says som.ething. points raised by the Members the whole
being a Member, he has a right to say Hqu_se s with you. Even the Prime
whatever he likes, You also say what you Minister’s declaration from the Red Fort
like, says

SHR] GULAM NABI AZAD : He is, “Against the background of this com-

replying to the queries of the Opposition' mitment, I announce on the occasion of
* the Independence Day the decision of the

Members.
| Union Government to set up separate
SHRI KAMAL MORARKA : No, no. constitutional Development Boards for
THE DEPUTY CHAIRMAN : No, he the backward regions of Vidarbha,
is not replyng to the queries. He is mak- Marathwada and XKonkan in Mahara-
ing his own mention. (Interruptions) shtra. The necessary constitutional pro-

7 tablishment of
SHRI GHULAM NABI D : He is cesses to ensure the establis

. . Development Boards will be com-
replying to the queries made by the Mem- s111;l‘13 d :Z;e(:l[i)ti:unsly s
bers. (Interruptions) P ’ )

THE DEPUTY CHAIRMAN : He has
a right. Just a minute, please. There is
no difference of opinion on this issue. Even
the BJP Member Jid point out something |
whicq Mr, Salve: also did. On whose be- SHRI KAMAL MORARKA : Constitu-
half is he speaking ? The same way, be- |tional processes, not amendments.
ing a Member of this House, he is speaking i

on his own behalf or on behalf of his! . AYLT AT @ W?)’H‘)

party. Let him say.
*w‘w s foe a2 oY dew & g T
SHRT KAMAL MORARKA : My party
is with me. 1 am speaking on behalf of | . .. (FU&UTY)

my party, definitely; not the Government, !
v party Y medt. | THE DEPUTY CHAIRMAN : Please

FH ATHW AT (FST ) : [let him finsh. He is from Maharashtra,
We, GF &9 W1 & | (Iwerruptions) | Let him speak on this issue. Everybody is
agitated. Let him speak. You know,
THE DEPUTY CHAIRMAN : Just a|everybody is agitated. Let him speak. You
minute. Let him finish. I bave to adjourn | know, everybody came to the well and
the House. Let him finish first. (Inferrup- | how much the agitation is.
tions)

| SHRI PRAMOD MAHAJAN : There
lls no need for a constitutional amendment
I vis-a-vis Marathwada and Vidarbha. They

can do it in ten minutes,

- Now, Mr. Kamal Morarka, will you
SHRI KAMAL MORARKA : Before I please conclude ?

conclude, one admission I must make, I

am finding it increasingly difficult to under- f SHRT KAMAI MORARKA : Madam,
stand my friends on the other side. in- coming from Maharashtra, 1 have as much
cluding revered Mr, Salve. because. now. right if not more than that of the people
when he means that he is opposing <ome- who are pleading it. Tf Dr. Ratnakar
9523RSS/90
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[Shri Kamal Morarkal

Pandey is pleading most vociferously for

Maharashtra, at least my right to speak for
Maharashtra is not less than his.

. TAE ANET . UFRE § qq
Porgn day &7, Sawt s Y gt g
. . (=)

[RAJYA SABHA]

President’s assent 10 260
Bills passed by
State Legislatures
Hon. Members, on Friday we adjourn
the Mouse, for lunch at one o’clock. It is
only five minutes extra. So, I adjourn the
tHous;e‘ till 2-36 P.M. for lunch.

i

The House then adjourned for
lunch at live minuates past one of
the clock.

THE DEPUTY CHAIRMAN : Are you |
concluding because T have to adjourn the |

House ?

. TR WSy o Fgt
I H 9fTIE T g wg'rrrv
" AWt gLETe & I Fepat g
TR O FA

THE DEPUTY CHAIRMAN : I have to
adjourn the House. Please conclude. Mr.

Morarka, please conclude in one sentence.
(Interruptions)

SHRI KAMAL MORARKA : I would|
only plead with the Members on the other
side that here is no need to get excited.
To get this expeditiously done. we should
use our good offices with the Government. ‘
A lot of things are pending. What is the(

use of. . (Interrupiions) |
!

THE DEPUTY CHAIRMAN : At onet
o’clock we adjourn on Friday,

SHRI KAMAL MORARKA : If
Government makes an announcement on
the Mandal Commission, something pend-
ing for ten years, you say that the Govern-
ment has done it in a hurry without con-
sulting you. Here you say, “Do by the|
evening.” I do not understand this. X!
something is done, you say that it has beeni
done in a hurry. |

THE DEPUTY CHAIRMAN : Now be |
in hurry. Y have to adjourn the House.

the |

(
|
§

SHRY PRAMOD MAHAJAN : Where|
they need not consult, they are asking for
consultation.

THE DEPUTY CHAIRMAN : We will
take up the special mentions after the Pri-
vate Members’ Business.

'The House reassembled after lunch at
thirty-four minutes past two of the clock,

[THE VICE-CHAIRMAN (SHRI M. A.

.| BABY) in the Chair] .
o] ‘ { RESOLUTION RE : FIXING OF A TIME-

f(LIMIT FOR GRANT OF PRESIDENT’S
ASSENT TO BILLS PASSED BY STATE
LEG[SLATURES.

THF VICE-CHAIRMAN : Honourable

' members we shall take up Private Mem-

bers’ Business (Resolutions). No. 1, Shri-
mati Sushma Swaraj regarding the need to
fix time-limit for the President’s assent to
the Bills sent to him by the State Legis-
latures.
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